
549 Appropriation PHALGUNA 80, 1899 (SAKA) D.S.G. (General) 550
Bill, 1978 1977-78

So far as one point raised by Shri 
Vayalar Ravi is concerned, he referred 
to some case which relates to July 
1977. I had no previous notice about 
that. He mentioned certain officers—- 
that they flew back to Kerala and 
Trivandrum. 1 think it would be 
better if he furnishes all the particulars 
of this particular case to me. Then 
I can assure him that nobody will be 
spared. An enquiry will be instituted 
and whosoever may be involved in the 
scandal, howsoever high he may be 
placed, this Government is not going 
to spare anybody

Further than this it will not be ap
propriate for me to say anything on 
the facti, of that particular case

With these words, Madam Chairman,
I would request humbly that the 
motion for consideration of the Ap
propriation Bill he adopted

MR. CHAIRMAN: The question is-
“ That the Bill to provide for the 

authorisation of appropriation of 
moneys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services during the finan
cial year ended on the 31st day of 
March, 1976. in excess of the amounts 
granted for those services and for 
that year, be taken into considera

• tion” .
The motion was adopted.

MR. CHAIRMAN: We shall now take 
up the Clauses The question is

“That Clauses 2 and 3, the Sche
dule, Clause 1, the Enacting Formula 

and the Title stand part of the Bill.
The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 
1, the Enacting Formula and the Title 
were added to the Bill.

SHRI SATISH AGRAWAL: I move:
‘That the BiU be passed”.

MR. CHAIRMAN: The question Ik - 
“That the Bill be passed”.

The motion was adopted.

AN. HON MEMBER There is no 
quorum

MR. CHAIRMAN: 1 would just like 
to tell the hon. Member that the con
vention is that during Lunch hour 
there is no question of quorum.

SHRI HARI VISHNU KAMATH: No 
convention can over-ride the provisions 
of the Constitution

PROF P. G MAVALANKAR: But
the general convention is that we don t 
ask for quorum during Lunch hour.

13.43 hrs.
SUPPLEMENTARY DEMANDS* B'OR 

GRANTS (GENERAL). 1977-78
MR CHAIRMAN Now we will take 

up discussion on the Supplementary 
Demands for Grants in respect of the 
Budget for 1977-78. The time allotted 
is one hour and I would request all 
Members to cooperate in trying to com
plete the business within that one hour.

SHRI KANWAR LAL GUPTA
(Delhi Sadar)- I want to ask only one 
question I don't want to speak on 
this

Is it a fact that an amount of Rs. 1 
lakh

MR CHAIRMAN- The discussion
has not started. (interruptions).
There is no motion. (Interruptions).
You can ask the question before the 
Minister replies. I have noted that 
you wish to ask a question: you may 
do it before the Minister replies. I 
will give you as opportunity.

SHRI KANWAR LAL GUPTA: With 
your permission I want to ask the 
question as I have to So tor a meeting

•Moved with the recommendation of the President.
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at 2 O’clock. I don’t want to apeak 
on this.

JIR CHAIRMAN: You don't want to 
hrer the answer either? All right.

W T  *fm 5TVT #

^ ? r r  g I 1977-78 vfe

*  ^rnr

*  # 7  WT $  far*TT TOT

|  I *  f f e j r  3TT?T5»T g I

T̂̂ Toft 3ft f S t  ^  gcTTCT *TT WHT

i

fim n?rww *  ttw  uwt 

wwwt) : fft *rcft «£t t?*?ft

SHRI KANWAR LAL GUPTA: Do 
not define it as per your convenience.

SHRI SATISH AGRAWAL: But not 
to yours also.

SHRI KANWAR LAL GUPTA: Z am 
not affected.

I want to know the details of Rs. one 
crore; how it has been spent. Either 
the Minister, Shn Satish Agrawal, or 
the lady Minister may explain this.

MR. CHAIRMAN: Motion moved:

“That the respective Supplement
ary sums not exceeding the amounts 
on Revenue Account and Capital 
Account shown in the third column 
of the Order Paper be granted to the 
President out of the Consolidated 
Fund of India to defray the charges 
that will come in course of payment 
during the year ending the 31st day 
of March, 1978 in respect of the fol
lowing demands entered in the 
second column thereof—

Demands Nos. 2, 4, 6, 7, 9, 12. 14 
to 16, 21 to 23, 26 30, 32. 33, 38, 40 to 
43, 46, 49, 53, 54. 56 to 61, 63, 64, 60, 
69, 73, 81 to 84, 86, 89, 92, 95, 97 and 
104.’*

Svpplinertay Limtd fit (titty Cir(tcl) ja U77 'f wlmttttd to the vote of Lok Sabha

No. Of 
Demand

Na m< of Demand Amount of Demand for 
Grants submitted to the 

vote of the House

MINISTRY OF AGRICULTURE AND IRRIGATION

9 Agriculture ...................................................

4 Animal Husbandry and Dairy Development

6 Depaitment of Food . . . . .

7 Depai tint nt of Rural Development .

g Payments to Indian Council of Agricultural Research 

MINI SIR Y OF CHEMICALS AND FERTILIZERS
12 Chemicals and Fertilisers Industries .

Revenue

Rs

Capital
Ri.

• 115,35,34.000
1,000 2,0OO

17,96,70,000
7.87.43.000 11,93,000
1.66.84.000

4,000
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I 2 3

Revenue Capital

\ Rs. Rs

MIN ISTRY OF CIVIL SUPPLIES AND COOPERATION
14 Civil Supplies and Cooperation...................................... • •
MINISTRY OF COMMERCE
15 Ministry of Commerce............................................. 3,00,000 ..

16 Foreign Trade and Export Production . . . . 126,36,27,000

MINISTRY OF COMMUNICATIONS
a i Capital outlay on Posts and Telegraphs . . . . •• *r,ooo

MINISTRY OF DEFENCE
sa Ministry of Drfence.............................................. 11,05,09,000
23 Dcfencc Services— Ai my.............................................
26 Defence Services— Pensions...................................... *4.99»57.°oo . .

MINISTRY OF EDUCATION AND SOCIAL WELFARE
30 Department of Social Welfare...................................... 1,07,00,000

MINISTRY OF ENERGY
32 Power Development............................................. 1,000
33 Coal and Lignitr..................................................... 40.92.33.000

MINISTRY OI‘ FINANCE
38 Currcncv, Coinage and M in t...................................... 5,42,15,000 ..
40 Transfers to Slate and Union Ti*rn ivy ti'n' s . *6,93,07,001
41 Other Expenditure of the Ministry of Financc «4,97,oo,ooo
42 Ix>an« to Gorrnrncnt Servants, ctc . - 17.74.97,C>or

OefMTtUOT. v.' Rcvr-Mwr »na tfocfcjUH -

4Jb 1‘axr.i on Inroini-, hsuf/* l)j. /, vV̂ alto F*x and Gift T** 4.4 > ij. <k»1

MINISTRY O* HEALJTH AND FAMILY WELFARE
49 Mcdical and Public H c a ltli.............................. 11,42,01,000 3.33,92.ooo

MINISTRY OF IIOME AFFAIRS
53 Department of Personnel and Administrative Reforms . 34.65,000 *>75»®*o

1,000 .,
56 Other Expenditure of the Ministry of Home Affairs , 3,000 S.63^ 9.m»
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57 Delhi
58 Chandigarh . . . . .
59 Andaman and Ntcobar Islands
60 Dadra and Napar Havel 1
61 I akshadweep . . . .

MINISTRY Ol INDUSTRY
63 lndu lues
t>4 \ ill m uid Small Industries .

MINISTRY Of IM ( >RM VI ION AND BROADCASTING 
66 Inform Mon and Publicity 
MINISTRY < I 1 \BOLR 
€9 Laboui and T mplf > n r ni 

MINISTRY OF PI TROLFUM 
73 Petroleum and P< ti Ch< micali Industries .

MINISTRY OF SHIPPING \\I) TRANSPORT 
81 Roads
89 Ports Lighlhoust jnd Shippinc
83 Road and Inland \\ at™ 11 m poi t 

MINISTRY OF S TEFL \\D MINES
84 Department of Steel 

86 Mines and Minerals

MINISTRY OJ SUPPLY AND REHABILITATION
89 Department of Rehabilitation

MINISTRY OI TOURISM AND CIVIL AVIATION 
93 \viation . . . .

MINISTRY OF WORKS AND HOUSING
95 Public D o r i c s .............................................
97 Housing and Urban Development 

DEPARTMENT OF ELECTRONICS 
104 Department of Electronics..............................

Revenue Capital
Rs Rs

',67,53,000 90,96,000
17.06.000
43,48 000 1,76,000
34.03.000
6,59,000

3,00,00,000 4,000
82,64000 >,000

2,000

',33 r>,ooo

7 00 57 000 3,28,99,000
{,22,45,000 1,000

5,35 -,2,000

3«°7,37>ooo
«o,00,01,000

30,00,000

3,000

5,36.43,000
90,74,000
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OR. HENRY AUSTIN (Ernakulam): 
Mr. Chairman, I was listed to speak 
on the General Budget, but unfortu
nately I had to go to my constituency 
and I am, therefore, availing myself 
of this opportunity to raise some pro
blems particularly concerning my con
stituency and my State.

Yesterday's proceedings of the 
Kerala Legislative Assembly show that 
all the parties combined to focus the 
attention of the State Government on 
a problem which deserves the atten
tion of this House as welL The Janata 
Government's proclaimed policy is to 
encourage cottage and small scale in
dustries, but recently a big industrialist 
has been given all licences to put up 
a coir mat industry in the adjoining 
Kenya Kumari district in Tamil Nadu 
Anyone who knows the economic oro- 
blems ni Keralj would know that the 
coastal people live on coir industiy. 
it is purely a cottage industry, hut 
contrary to the proclaimed principles 
followed in the Sixth Five-Year Plan, 
now under consideration, and the pro
claimed policy of the Government to 
encourage small and cottage indus
tries, this licence has oeen given; it 
will rum completely the traditional 
coir industry m Kerala. There was 
a great uproar in the Kerala Legisla
tive Assembly yesterday and they have 
passed a unanimous resolution on this 
subject. I hope that the Finance Minis
try will look into it and see that this 
problem which is hanging like the 
Democles’ sword on the people, parti
cularly 7-8 lakh people engaged in this 
cottage industry, will be solved to 
their satisfaction.

Kerala is not an industrialised State; 
it is a very backward in industrializa
tion. But its economy is based on 
traditional industries, and cashew in
dustry is another major traditional 
industry here. There again because of 
the policy now being followed with 
regard to the distribution of the ini- 
ported cashew among persons who 
have not been in the field so far is 
causing utter dislocation. The industry 
is migrating from Kerala and it is

again posing a great threat to hun
dreds and thousands of persons em
ployed in this industry, particularly 
the women labour. It has been a great 
supplementary industry, because the 
women have been earning quite a lot 
of money. Now, because of want of 
cashew and un-necessury rules and 
regulations brought by the STC, this 
industry is also being threatened and 
is facing extinction and to complicate 
further, the African countries from 
where the cashew is largely imported 
are also tightening up their export 
policy. It is, therefore, very import
ant that this particular industry which 
earns so much of foreign exchange ’S 
preserved and protected. I would re
quest the hon. Finance Minister to 
look into these problems. Several 
representations have been made al
ready in the interest of brevity. I am 
not going into the details of these 
problems.

There is another problem which re
lates to another major traditional in
dustry m Kerala, i.e. fisheries. This 
industry is also migrating. Since a 
decade or so a great blue revolution 
has been sweeping Kerala coast. Thanks 
to the research carried on by the 
Indo-Norwegian Project; about 10—15 
lakhs of people have been involved in 
this great industry. In 1952, we had 
never exported any sea-food; today, 
We are exporting sea-food worth Rs. 300 
crores and earning this much of foreign 
exchange. This industry now is seri
ously affected by the lack of adequate 
and proper policy, or lack of imagina
tion, innovation and a lot of indiffer
ence shown by the authorities This 
industry is, therefore, migrating out of 
the State and also it is facing severe 
problems. This also needs a close look
ing into so that provision for spare 
parts and provision for necessary In
frastructures like workshops are made 
available to the trawlers and mechanis
ed boats. These boats are being sup
plied to fishermen through co-operative 
societies either by the State Govern
ments or by the Central Government 
or other agencies. But the poor fisher
men find it difficult to get them and
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when repairs are needed, even to get 
one spare part they have to wait for 
about 2-3 weeks. Then they are not 
able to pay back their instalments to 
the co-operative societies or banks. 
Then not only their boats are attached 
but even their other belongings are at
tached. This is also a problem to be 
looked into

We have said a lot of tnings about 
providing and generating new avenues 
in the rural areas. Yesterday on the 
TV we have heard the Deputy Chair
man of the Planning Commission speak 
about generating 45 million new jobs 
in the next Plan period I do not know 
if that figure is correct Anyway, m 
Budget or m the other policy state
ments no effort has been made to pin
point the ways by which these jobs 
will be generated We know there is 
so much unutilised labour. The Gov
ernments of West Bengal and Kerala 
have launched some schemes for pay
ing some kind of an unemployment 
allowance It is an endeavour no 
doubt in the right direction, but this 
is not the mam avenue through which 
this problem can be tackled Here 
why not we mobilise this unutilised 
labour into concrete and constructive 
channels by making compulsory one 
year ser\ice a* a national service0 
A labour force may be organized and 
that labour force render one year com 
pulsory service to the nation It 
should be made compulsory for all 
whether educated or uneducated un 
employed By this you can generate 
wealth If you »tudy the economic 
development of the Soviet Unior 01 
some other developed countries, vou 
will And this feature So much labour 
is addpd to our labour force every 
year and I just cannot understand wh> 
this labour force cannot be formed to 
take up a mighty reconstruction pro
gramme This is very relevant to 
Kerala where we are turning out about 
a lakh of SSLCs and about 20 000 
Graduates every year. Therefore, 
educated unemployment is a basic 
problem.

One of the means through which we 
used to solve this problem is for our 
boys to seek avenues of employment 
outside. I want to highlight some 
problems in this sphere. Recently the 
Government have imposed severe res
trictions on seeking jobs outside. Some 
unnecessary migration rules have been 
imposed putting impediments in the 
way of our people going overseas for 
employment A lot of Graduates who 
are offered jobs are finding it difficult 
to go abroad I know m my own house 
at least 200—300 people who seek pass
ports are queuing up every day. But 
those who get passport endorsements 
are finding it difficult to go abroad be
cause unnecessary restrictions are 
imposed So, kindly look into this 
matter so that some of our people may 
seek jobs elsewhere

MR CHAIRMAN You will now con
clude

DR IIENRY AUSTIN I would like 
to take two more minutes

The attitude of the Government 
towards the scientific community is 
causing much anxiety Only the other 
day we read about the resignation of 
Dr. M S Swammathan, who has been 
spear-heading the green revolution m 
our country, trom his office as the 
Director-General of ICAR His contri 
butions to the development of our agri
culture are well-known and recognized 
not only here but in other countries 
as well He has been awarded so manv 
titles and awards, it seems that some' 
vested interests are ganging up against 
him and having a kind of confrontation 
v if him I do not want to go Into tin 
dcla s of the mattei nor do I want 
lo pioject this issue from a narrow 
and limited angle. I want to know, 
why is it that he was forced to resign 
his job? I understand, thanks to the 
sympathetic approach adopted by our 
hon and esteemed Prime Minister, l)r 
Swaminathan is thinking of withdraw 
ing his resignation. However, the 
matter has to be gone into Why is it 
that xn the course of 3-4 years, con
certed efforts have been made to d i*
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lodge him from the important posi
tion from which he has been rendering 
significant contribution to the develop
ment of our agriculture in its various 
aspects. In the same way Dr. Ra- 
jnanna’s situation is also brought forth. 
.Suspicions arise in the minds of peo
ple especially from the South. I do 
not want to view the problem from 
a regional angle. The Times of India 
has written an editorial on this matter 
that Dr. Ramanna who is doing won
derful work in the Atomic Research 
field is being brought as an Adviser 
to the Ministry of Defence. Everyone 
knows his magnificient contribution to 
the explosion that was experimented 
at Pokhran and the universal appro
bation that our country won this major 
break-through. What contribution can 
he make in a secretarial capacity or 
as Defence Secretary? What is the 
use of alloting money or claiming 
more money when the proper persons 
who can really utilise that money are 
being removed from important res
ponsible positions and dumped in this 
fashion in areas where they do not find 
scope for their work. The matters of 
these two leading scientists of India 
need to be further gone into and pro
per explanation is to be called for

Theic aie two bridges in my con
stituency. These were constructed in 
early thirties. These were constructed 
to connect Cochin Airport. The posi
tion of the bridges is bad and their 
guarantee period is long over. The 
bridges are Tevra and Mantachn 
bridges Immediate arrangements may 
be made to renovate these bridges and 
construct tit?w bridges soon to repine 
rhwn

A Maly all person was nit while at 
was watching a marriage procession 
recently in the suburbs of New Delhi. 
Some people in the marriage proces
sion were drunk. All of a sudden that 
person—Mr. Kurien—was killed by 
a bullet wound, and no action has been 
taken. There was a big demonstration 
on this issue. They went to the Home 
Minister, Shri Charan Singh. He said 
that some action will be taken. Bui

1 understand the culprits are still at 
large.

Sir, while making new demands the 
Government should look into problems 
like those: I have posed in my speech

TVoTORftfag (*TFr<=PJT) IflWTfr
1 1% flmFrer arsrc

% if JpEJ 3TPT: eft %*?!
ScRT | fa  Wt T̂HT SPIT | i f a

far? *tt*t ®i»fr '*rr T^t ^
*Ft 3TT Tft I : 5T3TC %
Sr $tft ?ft *rre .f w  wrt $t

fjTflJr ?cRT WT 5HTT ? fawft 3TT 
3RT 5T5TS ^qfWd fâ TT TOT 5ft 5T

^mrr «rr sfpff % tffar «rr
fa  r a  «Pt sft szr^rr qrr

«nror 1 %fa^T arrr irrar 
eft ^THT 35 w r  % 800, 900 *T*t? £ t
tot 1 ssftfocr ^  it %rwsr |
fa ?mr sfr sr*rr*r 1 t o
| ^  srPTcf jTsnr

qr ft ornr 1 srrwror £
fa 5*% ir «(fr qnratft sntft
3TPT?flT *fr
§ =srrfcTT £  fa  3TT *ft T O
^rnrr amr ^  girt *ffcft ^
wrrfc ^rnrr *pt 1 sitrt $
<*• 1̂ W TT I

3ft fSflTSU t  5 % 3ft
$,33* *T *t eft* 3TRft ^  WtT 

W'T ’TTfcTT f i TjjJ# *TT3
^  | fa <r$ «ftft tfr <(M I  ft ffo ip 
JpTT  ̂ vRTRT qrar sPTI | 31}
srsst «iicT ^ 3Ttr =m-dd?i ■tii'ft) 
sn3 qft spt srmR fâ rr *nrr 1 1
|̂j? 5TT 5fa ^

% *i«fti ? r t  | ^*1% ^rar q̂ p
g*R F̂t sftT KTPT faeTPTT T̂̂ cTT
j  fa  «r»ft ®n| vft ^ f t  vt «imr< vn
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t t̂ ̂rrm | fr % srtrrV %

?rtrnr 'tt̂t qf?r f 1 t*T flfTTfraT f̂ rnr 

t trr  f̂nfTFT & to Tjfm- fasrpr t

t̂ F ffa f̂TPT t JtT <?T <T% WPT?

*nft  | 1 ̂  tthit $ fr ffa %

*srw tt% tot  Tt  ̂  & i

JJflfali  ’TR'’-y if fiT *T*râ | jTT 

W3I3 sfT STRSTR f%̂TT W  t  3ifT5T

fcsnrra t t <nfr

*ttt Tt farfa  * ?r  t stpttt

r̂V wm Tt so ttts  ̂  <ri 

vrwz fa>T ?rrwt *rtT ̂ t̂ t ̂  <t# i

14 hrs.

icrar *r  fsPTT? 21  ̂tt fafarft

trT'B wnrfjT%̂ ?T tY KTflrnnct %

% | '3 '̂r vrr *r# 3ft tt ctr fe?THT

=̂T??rr if  S*T̂ <T ITHR "311 ft % fare* 

tfV «TT?T ¥T STTarHR ft  I t SPR WW 

Tt Tfr£ *T M’FT STffacT T̂'TT ̂ T̂rTT §

fr *r tft stojr frm  t m wj 

arfesrTf-sprpr ̂  gTfrr $ 1 ̂ t̂ tut *w>t 

jrnrerjT it *tt mT fansrm % b?t§-®t§ 

T*r9rrfr*n tt wri tt

^   aim 11 *rt m  *K*r r

faq  f̂ TTJI  ÎT 8  5TPI W  TT 

SR9R fw  W  «TT I 3rfT*T °T 5? IT

 ̂?Tft *prri »ri 1 gr$T stt i  -♦’nrm 

%■ t t̂̂  ts t| «r i fr t*m m ?t?tt 

1 1  IVfTîr * srrroFT t??n |

vff̂ T T*ft *ft ̂    ̂  cTTrTT % I

**ft  STTTT f ? T o (46)

SRsnr  ?̂«r »̂Rr  f*nfa: £w 

% ?TR?sr %  ̂ tott |

qfrezrT m * »ft wr %  ?>ft ft?

SHPTT %  ŜFT, fw   *pt 

tTBT *pt afVRT ̂rrfftT, iTf WT̂T UMMantfr 

|   ̂m  wmt | 1

5To (64), fw#ir FJT7«T

#r wit %  y®  *nprr 

T̂fcTT f I  *m srf 33 «R>¥

«ft f̂ Rt 7 TTt? «ft I

r̂*rha>Tr  ̂f̂ sr * sptit r̂q?t wt̂ 

% ̂ FT  ?rr«r ?tt«t f® 

strsitst   ̂vft icrrarv̂ ĥi % 1 mfV 
 ̂5I»TT ®T2-®1Z ‘3̂'RTt fff sftrOTjR ̂*V 

ftwr irnmr ?rt  #TT̂r»nft  wtr  w  

wrrsr»i7ft  Pfifr  7̂% an srvr 

Tf  jtt̂jtt  i

ftnrr®̂ ̂ o (a 1) Ttŷr %  ̂ n 

Vt  ffs T?RT ̂ T?J7T g I  JTf   ̂ 

3TrT  ̂f̂f jRrfT  4̂1 * % fwĤT TT5

#rrn*rrŝff ̂ w*r fr?rr t  w ifr f̂t

«rr TT!H ̂  ?|?r m̂ VTTrn |  I f«T®% 

W 22 fTTTT fT STRtJR f̂TTT 

*?r 1 xmmi ws*f -3rrf¥ srfeirT *

Tft f  ?ft»T spiff ̂ vrV  ?ttt 

wrrf v̂rrr ?rfr finn w  1 '3*rit *itt

V* *T7TTT TT fêTT’T n̂RT  | ^

>̂r trsm  JXTT̂T n jZTTCT ̂ RT  'TT sfT 

?#t?cr  jrpft =srr%tT |

fVmre ?|o  (92)  tTfarn̂TJT  if

?trt*u »r ff  q*rn̂  i

iTfqiT̂ %• ireft JTfT qT sr "3r?t ̂FT 

Wr %H rrf3|TT̂ 3pt ?TfT  «Tt I

rrf?rnif(JT r fatT «̂rf faHT

t̂  TfT ft 1  ttcV ̂  *n~t ari-sri 

irfTW stt  |  ®t€V ®t̂V ar’Tft 

it t  ̂ qf'sr «tt# t 1 t  *r?
’qTffTT f fr art rmTT nftrti»rH %  arw- 

*TFT I  ̂  ?WTt  *T£TT Tt »fV

*F̂ I  5ftfcT f?TĤ  TT# ?W?r Wt 

*Tf  ftmT STTfTT ̂ % fsRTf % flWT̂ PTt 

TT 'SrtJT T̂TSRT,  f’T  | fT 

Tf*T  ̂%(\X % %S-W*TZ*

?fT T̂  f̂tST T̂rTT  ̂ I  Ttf 

fWTR5T eft  TT T̂T  #fr?T RT 

fRUT % F̂«T %  TtpTT  STTfflT ^
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Sr ^  srsrar tr
«rT, % fS p r  ? f t a  anfT

%■ w  v t f m ^ ia  5tt *r*rr | 1 

*r ’snrjirr fa  aft srrf *?r m  %
*TTHT% T^t |, ?*T * t  K3TR *T TOT W l
t o  3Rrt t o  *rt «tt<t «tjt ?ft

wt, p r  f*m*r m  t| $,
?TT *TTJ *fl> ?PT.8W «rT *?t * * fa R  
T T 'T T  W T  I f*T  !I*?T  %  *TPT ^  

wsfV iff jTrr %?ijj fr jr  Tmfr *:> 
ir f fh n r  SfTTfTr ^ sfrr 7?r 3TT T O  

f  |

MR CHAIRMAN: Shn Mayathevar. 
I would request you (0 finish within 
five minutes

SHR1 K MAYATHEVAR (Dindigub: 
Madam. Chairman, I am thankful to 
you for giving me this opportunity to 
make a short speech on this

So far as I can see this budget is 
no more a poorman’s budget—not a 
budget for a poor country like India. 
The hon Minister of Finance has left 
a deficit of Rs. 1,500 crores. He has 
turther levied new taxes amounting to 
Rs. 150 crores The concession given 
to the poor farmers and the small- 
scale industries comes to about Rs. 9 
crores. I can say under these circum
stances that the Finance Minister is 
very capable and very able to pay one 
rupee concession to the farmers and 
the village industries and to take 
away Rs. 100 from our countrymen. 
Therefore, this budget is not a poor
man’s budget.

Then, Sir, I want to ask him- how 
are you going to manage the deficit 
financing? The deficit financing is now 
of the order of Rs 1,050 crores. There 
are only two alternatives. First alter
native for you is to print currency 
notes and {he other alternative is to 
And ways and means by borrowing 
from all countries. I am aware that 
we have not left a single country from

whom we have not borrowed. We have 
already arrived at a stage of bottle
neck. Regarding borrowing from 
foreign countries, many great leaders 
like Rajaji, Anna, Mahatma Gandhi 
and Jawahar Lai Nehru and others 
said that we should not borrow much 
from the foreign countries. The eco
nomic experts are of this opinion and 
are of this view that we will not be 
in a position to repay the interest 
from the earnings which we are getting 
by way of exports every year.

In the long run I fear—my appre
hension is very reasonable and my 
inference is very reasonable*—that in 
the j. ear 2000 we will not be in a posi
tion to borrow any money from any 
country: we will not even be m a 
position to pay the interest. We will 
have to borrow to repay the interest 
accrued by way of debts that we have 
to pay to foreign countries It is 
very dangerous to borrow more and 
more from the foreign countries.

Madam, we are all aware of the 
Indian history that the East India 
Company came to India for business. 
They paid money and they created 
troubles amongst the k i n g s  and our
selves and thev made the people of 
this country slaves. It should not 
happen in our lifetime, in this later 
part of the twentieth century. By 
borrowing more and more money from 
western countries—from America—we 
should not be in a position to repay 
it and thereby we should not come to 
a very critical position. We should 
make up our minds to see that this 
country does not take money from 
America or any other country in order 
to pay back the interest on the money 
that we have borrowed from them. 
Therefore, you must be careful in 
borrowing.

Now. Sir. a word about deficit 
financing. This is also very danger
ous. Prices are already very high. 
After lifting of the Emergency the 
prices of essential commodities have 
shot up. Heavy amount of deficit 
financing will shoot up the price level
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further more. You have left a gap ol 
Rs. 1,500 crores.

Regarding imposing of two paisa 
sur-charge on the generation of electri
city it is very dangerous. On behalf 
of the All India Anna D.M.K. party, 
we have already represented to the 
Prime Minister and also had half-an- 
hour discussion with the Finance 
Minister. Sir, the Tamil Nadu Electri
city Board is already running a loss 
of Rs. 40 crores. This further levy on 
electricity generation will add another 
Rs. 16 crores which neither the Tamil 
Nadu Government nor the Tamil Nadu 
Electricity Board will be able to bear. 
This will adversely affect the indus*- 
tries in Tamil Nadu Almost all the 
Chief Ministers are against this levy. 
Therefore, Government must consider 
withdrawing the proposed levy of two 
paise on generation of electricity.

Sir, the Stales are very keen on im
plementing the policies of the Central 
Government but it is high time for 
the Government of India to call for a 
conference of all the Chief Ministers 
and Stale Finance Ministers to decide 
on the question of Centre-States 
relationship. You should grant more 
and more powers to the States as the 
States are there on the spot to satisfy 
the wants and needs of the people. 
You must also give more and more 
power to States regarding levy of more 
and more taxes So, I request the 
Government of India to convene a 
Chief Ministers conference immediate* 
ly to discuss these two aspects. Sir, 
we are nol pleading for the interests 
*f a particular State We are pleading 
fox all thf* S1V(* With these words 
Mr Cha rman, I conclude my spef^b

PROF. P. G. MAVALANKAR 
(Gandhinagar): Mr. Chairman, Sir, 
while I rise to support the Supple
mentary Demands and Grants for 
1977-78, I wish to invite very briefly 
the attention of the Government to 
some of the more important, and If 
X may say so, pressing matters facing 
us all in the country.

Sir, if you see Demand No. 7 about 
Department of Rural Development 
there is mention of the appointment 
of the Asoka Mehta Committee on 
Panchayati Raj. This Committee was 
appointed in December 1977 and as the 
note tells us it is expected to give its 
Report within six months. Here cer
tain additional money Is required. But, 
Sir, I would suggest that let this Com
mittee go into the whole question not 
only from the point of view of making 
recommendations for the future but 
also going into the hisory of Panchayai 
Raj in our country so far. The point 
is that in many States, for several 
years, in some of the States more than 
10 years, elections of Panchayati Raj 
had not been held. We have had Pan- 
chayati Raj and I hope the contribu
tion made by the late Shri Balwantrai 
Mehta will be taken note of. He comes 
from my own State of Gujarat and 
he was one of the Chief Ministers of 
Gujarat. He died in an unfortunate 
air accident at the time of India- 
Pakistan dispute over Kutch, that >s 
on 19th September 1965, if I remember 
correctly. He gave a lot of attention 
to this problem of Panchayati Raj. and 
naturally the country remembers him 
with gratitude I would like this Com
mittee to go to the rationable behind 
the failure of Panchayati Raj We do 
not want too many reasons about the 
importance of Panchayati Raj. That 
we all know. This Government is 
committed to the principle of decentra
lisation. But it should not be> decen
tralisation by having first heavy cen 
tralisation and then break it Into 
several decentralised units. It must 
bo genuine decentralisation If tar 
'nr.tance you want the village people 
to have water, they must know flow 
to get water from the wells. They 
must be free enough to go to the well 
and get water. They must not depend 
on the State Governments and the 
Central Government to get water, 
otherwise, you will have more bureau
cracy and more paper than water 
and consumers. That is why I would 
like the Panchayati Raj Committee, 
under the chairmanship of Shri 
Asoka Mehta, who is a distinguished.
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a seasoned politician and a scholar 
and an academician, would like to go 
into this. He must tell us what are 
the factors responsible lor the failures 
of Panchayati Raj so that they are 
not repeated and we will do it better.

Next item is Demand No. 9. That is 
about the Indian Council of Agricul
ture Research Institue, about which 
my friend Shri Austin spoke. I want 
to support him by saying that press 
reports about some of the workings at 
the high level of I.C.A.R. are far 
from satisfactory. I am not saying 
that Government is wrong or some 
senior officials are right. I would say 
that the Institute has been doing won
derfully good work over the last so 
many years. Its research work must 
not suffer, and have you reorganised 
the machinery at the highest level 
and taken away the responsibility 0f 
powers from some individuals and 
given them to somebody else, in order 
to promote the work’  I can under
stand that, but merely because Dr. 
Swaminathan happens to hold more 
than one two position. I do not think 
that it would become a cause for or 
rather a factor for getting rid of either 
him at some point or some of his 
powers. Dr. Swaminathan is not only 
a distinguished scientist but he is plso 
one of the world reputed agricultural 
scientists, and I do not think it would 
be right to deal at that high level, 
with such highly reputed people in a 
manner which will give an impression 
that Government is doing or tending 
to do things in an authoritarian way, 
rather than in a genuinely consider
ed democratic way. I say it is all the 
more important because the Janata 
Government has come to power and it 
has been responsible for getting nd 
of the authoritarian rule from our 
country. I hope the Janata Govern
ment will be responsible and will &e 
accountable for these kinds of maior 
appointments, promotions, and for re
organisation or redistribution, etc.

Then, Sir, in regard to the Demands 
for Ministry of commerce, I would 
like to invite the attention of Mr. 
Agrawal to Demand 16 of Foreign 
Trade and Export Promotion where

I find that huge amount is provided. 
Of course, he will say that this is only 
a drop in the ocean. But it is a 
big amount. It is Rs. 32 crores and 
the whole purpose of bringing these 
Supplementary Demands is to let the 
House have an opportunity of discus
sing one or more points regarding the 
supplementary expenditure; whether 
the amount involved is Rs. 5 or Rs. 500 
or Rs. 500 crores, the approval of the 
Parliament has to be sought. There
fore, we have a right to go into this 
question; I should like them to tell 
us what the Ministry of Commerce 
had been doing about this particular 
scheme. It says here on page 15, that 
under the product promotion assis
tance. scheme, cash compensatory 
support is provided for different ex
port products. When you are spend
ing so many crores, what is the actual 
gain? Has it really helped the pro
motional activity of exports and the 
balance of trade position? Has it 
really helped the export industry in 
our country, more particularly small 
scale industries? According to the 
industrial policy of the new govern
ment, small scale industries are going 
to have an increased responsibility 
for producing things meant for export.

Now, Sir, Demand No. 30 relates to 
the department of Education and 
Social Welfare, and there is a demand 
for maintenance of P. L. Homes and 
Women Homes. In Gujarat, in 
Ahmedabad which is my constituency 
a lot of good work is done by “Jyoti 
Sangh” and such good work is done 
by many other institutions all over 
the country. They are voluntary 
social organisations who are doing 
useful work with regard to abducted, 
deserted or harassed women. Unfortun
ately because of more weightage «jiven 
by our society. Law in favour of men, 
there is all the more great need for 
women’s homes I would be happy to- 
give more money because I feel that 
the women’s status, dignity and hon
our must be protected and we should 
strive to remove the social disadvan
tages which they suffer due to certain 
prejudice and foolishness on the part 
of the male population of the country-
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to which I have the honour and mis
fortune to belong! I hope I can per
suade my other friends not to have 
that kind of attitude. But until that 
happens, there are many more needs 
to be attended to for women’s homes 
and the money allotted should be 
well spent. There is also the shrad- 
dhanand Mahila Ashram in Bombay, 
which is doing very good work.

I now come to demand No. 38, Minis
try of Finance, under the heading Cur
rency, Coinage and mint It f»ays 
here, on page 25. that the currency 
note press being a commercial under
taking, recovers from the ministry of 
finance the cost of printing of one 
rupee note forms. I want to ask; 
have the government not revised their 
policy and instead of having one rupee 
notes did they not propose one 
rupee coins because one rupee notes 
change millions of hands, and they get 
so soiled that even when they have 
changed hands 8 or 9 times, they are 
not worth handling Are they not 
going ahead with coins. Instead of 
notes? Now they want to continue the 
notes Money is being paid to the 
printing press Let the printing press 
be told that notes should be better 
printed so that they can withstand 
this handling by people. Foreign and 
even Indian tourists come and spend 
one rupee, let us say, of course they 
cannot get much out of one rupee, 
because prices are high. But one 
rupee notes must be of good paper; 
they must be really currency notes. 
When you go to foreign countries you 
see those foreign currency notes, the 
quality of the paper on which they 
are printed. Why are they in such 
bad shape here?

I now turn to the Ministry of Tou
rism and Civil Aviation, demand 
No 92 I want to invite your atten
tion to three aspects.

One is of course the ouster of Shri 
J.R.D Tata from the Chairmanship 
of Air-India. I must say that I am 
very unhappy at the manner in which 
-it was done. Surely the Government

of India could have acted more grace
fully and with a greater sense of 
gratitude. I know the Prime Minis
ter was good enough to write a letter 
later on and it was published in the 
press and we saw it He publicly com
plimented Mr. JR D . Tata for his 
wonderful work. But let us not forget 
that it was Shri J.R.D. Tata who foun. 
ded this Air-India almost half a cen
tury ago The pioneering work was 
done by him, brick-by brick, steadily, 
patiently, intelligently, imaginatively 
and generously, giving all his time, 
energy and resourcefulness and every
thing. and he built up an organisation 
about which not only the people who 
worked in his organisation felt proud 
not only the people of India but even 
the whole world says that Air-India is 
one of the best international air com 
panies of the world. Air-India’s re
cord has been very great very reput
ed and for that Shri Tata was respon
sible—if any one individual was res
ponsible—not that he alone dir it—for 
giving us a stamp, a direction a 
leader ship, a certain amount of gui
dance all the time in a precious way, 
it was Shri J R D  Tata.

I remember Shri Tata once said and 
I quote him:—he said this many years 
ago—“The international airline busi
ness is still the love of my life 
Because I was present at the birth of 
Air-India. I feel a little like a mother 
who cannot realise her baby has 
grown up ”

Here, when the baby has not only 
grown up, but has become an adult, 
the mother was almost summarily 
rejected and dismissed and I do not 
think that that was the right way of 
treating such a great and reputed 
Indian like Shri J. R. D. Tata. Even 
then, what does he say, not after this 
recent thing, but sometime back, he 
said—I quote him—

‘The task ahead of us is an endless 
one; there is still much red tape to 
cut, road blocks to be smashed, and 
a thousand obstructions—placed in 
tile way of constructive action to be
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broken through. The stakes are 
high, but the rewards will also be 
high not only in the shape of great 
material benefits to our country but 
also in playing our part in bringing 
the peoples of many countries, in
cluding our own, together in friend
ship and in peace/'
Shri J. R. D. Tata said some years 

back and I again quote him; he said: 
“ I beseech you that when I am no 
more,”—he was thinking of being no 
more in this world—fortunately he is 
still alive, but unfortunately not in the 
Air-India—“and those of you who will 
still be there, always remember this, 
the airline must never, never be 
allowed to be anything but the besf. 
In doing so, we will not only ensure 
our own development, growth and 
progress but prosperity of our own 
people "

That wbs Mr. Tata and I do not 
know why the Government did not 
take a more honourable and more 
graceful way in dealing with the pro
blem Anyway, having said that, I 
hope that the new arrangement will 
moke Air-India and Indian Airlines 
work with greater cooperation and 
greater understanding and produce 
results better for both

Lastly, 1 want to say about aero
dromes and air service*?. I find that 
International Airport Authority is 
given some more money under this; 
it is good because we have got four 
international airports viz., Delhi, 

•Bombay, Calcutta and Madras and as 
a Member of the Consultative Com
mittee of the Ministry of Tourism 
and Civil Aviation, I find that not 
enough has yet been done and at the 
pace at which it is expected to be 
done. I say so because this is a 
matter where we have to compete 
with international standards, inter
national agencies and international 
measures. I hope I am right in say
ing so. If that is so, this Inter
national Airport Authority must be 
strengthened financially and in terms 
o f  equipment as early as possible, as 
well as possible and as effectively 
as possible. For ^sample, certain 
special types of instruments are re

quired for special case lending, 
generally the planes will not land in 
some place, but if certain equipment 
are there, the planes can land and the 
—pilots will get certain help These 
are important things. Delhi, Bombay, 
Calcutta and Madras are our inter
national cities in a way, and the whole 
international traffic is linked up with 
these cities. So> I want the Interna
tional Airport Authority to be pro- 
perl ystrengthened in terms 0t  greater 
allotment, with' better equipment and 
more handsome and effective instru
ments.

Lastly, about air services. I find 
that the Indian Airlines are using so 
many methods and I compiment 
them for that. But the trouble is 
that, compared to the demand, they 
have got lesser aircrafts and the 
result is that the Airlines schedule 
is so tight that they use the air
crafts to its maximum and optimum 
capacity. I do not know whether it 
is safe, apart from the fact that it 
involves a lot of cancellations, and 
punctuality is almost disturbed 
everyday. As my esteemed friend, 
Shri Kamath says, punctuality then 
is also a casuality? If you go on 
having punctuality being a casuality, 
that is not right. Apart from that, 
there is dislocation. Only the other 
day, 21st JanuSry, on Netaji’s brith- 
day, there was a function in the 
Central Hall and I wanted to attend 
it as some other Members of Parlia
ment too. We were leaving Ahme- 
<*abad at the right time. But the 
plane somehow could not proceed 
because of some mechanical trouble 
and we landed here at 4 O’Clock 
because no other planes were avail
able. I am not saying that it was 
a loss to me. It is a minor point 
My point is that everyday hundreds 
o f passengers are stranded because 
of this tight schedule. Then, either 
don’t have It so tight or have as 
early as possible additional aircrafts. 
Have more aircrafts. If you *have 
more aircraftas, tKen only improve 
your services in such a way that not 
only the present traffic is streng
thened, but the areas where the air-
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lines do not go at all are linked up. 
You have, for example the whole of 
Saurashtra in Gujarat which is com
pletely unlinked with Ahmedabad. 
Bombay is linked wiCR the cities of 
Saurashtra, but Ahmedabad is not 
linked with the cities of Saurashtra. 
There is no link between Bhuj, that 
is, Gandhidham, Kandla and Ahme
dabad But Kandla and Bombay 
are linked. So, if you want to go to 
Kandla, either go to Bombay and 
then take a plane to Kandla or go by 
road. I am not saying that Gujarat 
is the only State ̂ K ich  is neglected. 
Many States are more neglected then
Gujarat.

SHRI VASANT SATHE (Akola): 
Indore is also neglected.

PROF. P tx. MAVALANKAR: Yes, 
Indore too is neglected. Many other 
places are also neglected. Sir, you 
come from Madhya Pradesh. Yon 
know more than I do. All I am 
saying is thal all these things can be 
looked after ‘ well if you have more 
aircrafts Then the schedule can be 
reorganised better. This Is my 
demand and request.

SHRI A SUNNA SAHIB (Palgfcat): 
Mr Chairman, at the very outset . . .

*?Tt?*o!fare :
*mrrf?T *n?Y % i

MR. CHAIRMAN: Let the bell be
rung—Now (there is quorom. The 
hon. Member may please continue 
his speech.

SHRI A. SUfffTA SAHIB: Mr.
Chairman, The Supplementary 
Demands for Grants for 1978-79 ,n- 
volve net additional expenditure of 
Rs. 504.76 crores spread over 51 
Grants. This is, in fact, a mini- 
Budget of expenditure. Before re
peating what has already been said 
by my predecessors, I would IifEe to 
draw the attention of the hon. Minis
ter to Demand No. 89 under the

Ministry of Supply and Rehabilita
tion. There it is stated that a scheme 
for raising rubber (plantations was' 
sanctioned by the Government o f . 
India so that repatriates from Sri 
Lanka could be employed there, for 
which m 1971 an amount of Rs. 3.12' 
crores was allbffetl. An area of 2009 
hectares is to be brought under 
rubber plantation. On account of 
delay, this scheme has cost now 
Rs 4 77 crores. In fact, that will not 
be sufficient and strictly speaking, 
they ought to have raised it. I fear 
that the tax revenue of Rs. 550 crores 
in 1978-79 will go Towards these 
Supplementary Demands and the 
Budget deficit of Rs 1050 crores 
would swell \o Rs. 1600 crores. T 
come from Ket*la. There was a 
demand—as far as electricity was 
concerned—for the Silent Valley ex
pansion. They have sanctioned only 
roundabout Rs. 7 lakhs. The demand 
wag for Rs. 400—odcT lakhs. Not only 
is the work not progressing, but there 
is also a Cinderella attitude. We in  
Kerala are producing so much of 
electricity. There is the Idukki pro
ject We are supplying power to 
neighbouring States. The levy on 
electricity would &ubstantially affect 
Kerala. So far. Centre used to give 
something to Kerala. Now the 
Centre is deplating the resources of 
Kerala It is a small State. But we- 
are not in a position to give employ- *' 
ment to the educated and uneducated. 
This problem is very tense there. 
About 3 lakhs-odd people have now 
gone overseas. There are other 
people who are seeking employment 
in States other than Kerala. In the 
light of this, it is better that an 
adequate amount is allotted to the 
States. There should not be any 
aditional burden placed on Kerala.

In the budget, J t  Is proposed to 
raise Rs. 550 crores by way ot taxa
tion; and there will be a gap of about 
Rs. 1050 crores. By way of taxation 
alone the latter amount is also to be 
collected. When we put it in general, 
it would come to Rs. 1600 crores.' 
Really speaking TKls is not a common 
man's budget. In case we are to tax
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fuel, somebody will really be hit. It
will not be proper on the p'art of
Government to aSK the tax-payer to
s'houlder the entire burden-in-
directly.

As a person coming from Palghat
district, I would say that the Plann-
ing Commission must treat it as
a backward area, as recommended
by the Kerala State Government, buf
the Minister of Industries has come

". forward saying that It will not be
treated as a backward area, ano that
it cannot be given incentives, for
development. But Palghat is adjacent
to Coimbatore where we have a lot
of industries gowing up. Unless the
backward areas of Palghat are reco-
gnized, it may not be possible to give
employment to people. There are
very few industries in the Palghat
district, There is a proposal for a
cement factory to be started by the
end of May. But it is not mentioned
here as to how much of money has
been allocated for it. Government is
giving so much of scope for small

, industries. The backwardness of
Palghat area should be recognized
and fillip should' be given by the
Central Government.

to THE MINISTER OF STATE IN 'rHE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AN"Q CULTURE (SHRI-

•.. MATI RENUKA DEVI BARAKA-
TAKI): I would like to deal with
Demand No. 30 mentioned by my
friends Mr. Kanwar Laj Gupta and
Mr. Mavalankar.

. The Department of Social Welfare
has asked for this supplementary
grant of Rs. 10'7 lakhs, to meet the
claim of the Government of West
Bengal in respect of two re-imburs-
able items of expenditure incurred on
refugees from what was East Paki-
stan. One item refers to the expendi-
ture incurred on _the maintenance of
permanent liability homes/infir-
maries, women's homes etc. for rhe
refugees in West Bengal from 1964-65
to 1973-74. The other item relates to
the expenditure incurred on the
Training-cum-Productio!1l Centres fur
4204 L.S.-19

'refugees for ithe period 1955-56 to
1963-64.

Sir, I shall make a few brief
observations on both these items.
The Permanent Liability Home/In-
firmaries and Women's Homes w'ere
set up to receive and look after dis-
placed persons from Pakistan, who
were in dire need of such care.
TheSe Homes and Infirmaries were
set up by the Central Government,
but the State Governments were
en trusted with the responsibility of
maintaining these Homes and Infir-
maries on behalf of the Central Gov-
ernment. The State Governments
were asked to take the responsibility
for maintaining these Homes on the
:Understanding that the expenditure
incurred by them on the maintenamce
would be reimbursed by the Central
Government. In accordance with this
understanding, the Central Govern-
ment provided for expenditure on
this account in budgets upto the year
1973-74, or npto the end of the Fourth
Plan period. From that year, how-
ever, .as a consequence of the recorn-
mentlation., of the Sixth Finance
Commission, the liability for the main-
tenance of these Homes was trans-
ferred to the State Governments with
effect from Ist Apr-il, 1974, and the
State Governments 'agreed to make
the necessary provision in their own
budgets from 1974-75. The State
Governments were, however, assured
that any claims that they may have,
on account of arrears due to them
for expenditure incurred by them on
the maintenance of these Homes
during the period ending 1973-74,
would be reimbursed by the Central
Government.

The demands that are now being
made relrlte to the expenditure that
the Government of West Bengal have
had to incur during the period ending
1973-74. The per capita grant for the
inmates of these Homes was at one
time Rs. 25 per month; but it was
raised to Rs. 28 in 1967, Rs. 35 in
1969 and Rs. 50 in 1973. These per
capita grants were expected to cover
such items of expenditure as cloth-
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ing, establishment charges, sanitation, 
waler and electricity, medicine, 
education, minor repairs, marriage 
grants etc. I need not tell the House 
that the per capita grant of Rs. 2S 
had to be revised and raised because 
of the increasing cost of living, and 
it would have been impossible tor 
these institutions to be run at the 
original rate of Rs. 25 per capita per 
month, unless the grants had been 
enhanced. In spite of the agreement 
to enhance these rates, due to one 
reason dr other, the additional ex
penditure that had to be incurred 
because of the increase in the per 
capita grants waq not paid to the 
Government" 'of West Bengal by ihe 
previous Government. The present 
demand is to reimburse this additional 
amount to which the Government of 
India is committed, in the light of its 
agreement to reimburse the expendi
ture, as well as its concurrence with 
the revision of rates.

Sir, now I shall turn to the other 
item, namely, the expenditure on 
Training-cMnt-Produetum Centres in 
Women’s Homes. Ihe scheme of 
establishing Training-rum-Production 
Centres in some of these Homes for 
women was introduced to provide 
training to women workers to enable 
them to earn their JiveMhood. The 
trainees were also paid some wages, 
subject to the maximum of the cash 
doles payable to them. However, the 
Centres could not attain self-suffi- 
cicncy, and the Government therefore 
had to incur some expenditure in 
running these Training-cum-Produc- 
tion Centies The reimbursable ex
penditure incurred on this account for 
the period 1955-56 to 1963-64 is 
Rs. 38,88,085.

Thus, it can be seen that the total 
amount of expenditure that has to be 
reimbursed comes to approximately 
Rs. 194 lakhs. Of this, it has been 
possible for my Ministry to locate 
savings to the extent of Rs. 87 lakhs 
from other schemes and to readjust 
this iim^int against the amounts pay

able to the Government of West 
Bengal. Thus, a sum of Rs. 107 lakhs 
remains as expenditure which should 
be regarded as 8 charge on the Cen
tral Government, which has to be 

reimbur ' to the State Government. 
The demand that is now before the 
House is for a grant of Rs. 107 lakhs 
for this purpose. I hope. Sir, that the 
House will be pleased to grant this 
Demand.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): The House is 
presently discussing the Supplemen
tary Demands for Grants for 1977-78. 
F i v p  hon. Members have participated 
in the debate.

The hon. Member from Palghat and 
Shri Thevar criticised this on the 
basis that the deficit is something of 
the order of Rs. 1050 crores and that 
it will go up 10 R? 1600 crores, pro- 
bab’y under the impression that we 
are discussing the Budget for 1978-70. 
As a matter of fact, we are discussing 
here the Supplementary Demands for 
the year 1977-78 and hence the cri
ticism on this score is not relevant. I 
need not reply to it.

A point was made that a conference 
of Chief Minister should be called. 
This is not for the Finance Ministry 
to reply to. It has already been re
plied to bv the Prime Minister, and 
the Chief Ministers have recently met 
in a meeting of the National Develop
ment Council.

In regard to borrowings, it has been 
said that they arc dangerous, and a 
reference was made to the East India 
Co. also. Those days are gone. No
body can take power by entering the 
Indian market. It is just a misnomer 
and a misunderstanding.

SHRI VASANT SATHE (Akola): 
Wilt you account for the additional 
expenditure in the previous year re
trospectively? What will you do?

SHRI SATISH AGARWAL: I am 
only replying to the points made by
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Members who sought the permission 
o f  the Chair and spoke.

Dr. Ramji Singh referred to certain 
points and suggested an increase in 
wealth tax, gift tax etc., but that is 
not relevant here so far as the Sup
plementary Demands are concerned. 
He also referred to village and small- 
scale industries, roads and aviation. 
All these points have been noted and 
whatever possibly can be done will 
be done.

I am very happy to note that the 
approach of Dr. Henry Austin to the 
Supplementary Demands was really 
very reasonable and rational. Instead 
of opposing or criticising them en 
blue, lock, stock and barrel, he had 
a very balanced approach. He made 
mention about the grant of industrial 
licences to some big industrialists in 
Kerala. I am not aware of the facts 
at the moment. So, cannot say any
thing, but I will assure him that if 
there be anything of that type, I will 
bring it to the notice of the Minister 
of Industries. The general policy of 
the Janata Party Government is to 
encourage small-scale industries in 
small spheres.

So far as the coir industry is con
cerned, I personally do not feel that 
there is need to give licences to any 
big industrialists unless the situation 
in Kerala is of that proportion. Any
way, we have made some additional 
provision for fisheries also. So far 
âs the problems of the cashew nut in- 

‘ dustry are concerned, jt is really pros
pering in Kerala. I had been to 
Trivandrum only last January, and I 
am happy to note it, but whatever 
problems are there will be sorted out 
to see that they do not suffer from 
them at all.

So far as the creation of new jobs 
by a solution of the unemployment 
problem is concerned, we have made 
some additional provision. And you 
will note, the Supplementary Grants 
amount to Rs. 593.87 crores. Their 
break-up is like this: States and
Union Territories: Rs. 74.67 crores;

Public Sector enterprises: Rs. 88.14 
crores; Technical credits and part 
repayment to USSR of wheat loan: 
Rs. 159.10 crores; other expenditure: 
Rs. 271.96 crores.

A  further break-up would indicate 
that under States and Union Terri
tories Rs. 16.93 crores have been pro
vided for meeting the expenditure on 
cyclone/drought relief to Andhra Pra
desh. Tamil and Kerala. The addi
tional requirement is Rs. 40 crores, 
but the balance amount will be pro
vided out of savings. This is in addi
tion to Rs. 125 crorcs obtained in 
December, 1977. These are some of 
the provisions that we have made. 
Similarly, we have provided grants 
for generating employment in rural 
areas for utilisation of grain for work. 
This brings the total to Rs. 29 crores 
in the year. Then we have specifi
cally provided Rs. 18.73 crores as sub
sidy to new industrial units in select
ed backward areas. So, these are the 
total items which are sought for in 
the Supplementary Grants. I think, 
normally no objection should have 
been taken.

Similarly, we have provided Rs. 2.33 
crorcs as loan to Governments of 
Assam and Kerala for flood control 
in Brahmputra Valley and anti-sea 
erosion measures in Kerala. Budget 
provision of Rs. 11 crores is being in
creased to this extent. We have also 
provided Rs. 2 crore as loan for en
larging non-farm employment oppor
tunities in rural areas through inten
sive development of small scale in
dustries. When we look at the de
tails of the supplementary grants, I 
wonld respectfully say that they are 
very reasonable.

Shri Mavalankar raised the point 
as to why we are not taking out rupee 
coins instead of notes. Some three 
years ago, we have taken out near- 
about 300 to 400 million rupee coins 
and they were put into circulation. 
But the offtake by the public was not 
as much as was expected. The policy 
in this regard is under review. The 
problem is that the life of the one
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rupee notes is six months only. So,
I can assure the hon. Member that we 
shall take all precautions and mea
sures to see that the printing of the 
notes and the quality of the paper is 
much better so that the life of the 
one rupee note is not shorter as it 
is used to be.

He also referred to the constitution 
of the Ashoka Mehta Committee to 
go into the panchayati raj institu
tion and he wanted that this Commit
tee should also go into the question of 
past failures of panchayati raj insti
tution in the country. In order to 
refresh his memory, I want to read 
out the terms of reference of that 
Committee:

“To review the existing situation 
regarding democratic decentralisa
tion in the States and the Union 
Territories, and the working of the 
Panchayati Raj institutions from 
the district to the village levels, 
so as to identify shortcomings and 
defects. In particular, to examine 
the working of these institutions, 
to examine the working of these 
institutions in respect o f___”

So, this Committee will definitely go 
into the question as to why this in
stitution did not come up to the ex
pected level and what are the rea
sons for that___

PROF. P. B. MAVALANKAR: I 
want that the Committee should go 
proportionately more into this ques
tion. That is more important.

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): 
Being a Member of the Committee, I 
assure you that we will go into that.

SHRI VASANT SATHE; Mr. Minis
ter, if you follow the Maharashtra 
zila parishad pattern, everything will 
be all right throughout the country. 
The system is working there very 
perfectly.

SHRI SATISH AGARWAL: 1 did 
not say anything against Maharash
tra. So far as the question of export 
promotion scheme is concerned, the 
amount has already been provided,, 
rather much more amount is there. 
The question, of course, is under exa
mination as to how much cash sub
sidy should be there, what sort o f 
export promotion incentive should be 
given.

sft «RWT m i  : ?9T fTTCT tftaT 

«rt wforr w w ra  : ^  ?

(Interruptions)

SHRI VASANT SATHE: This is the 
correct parliamentary practice. I ana 
intervening and asking a question: 
Why did he allow the valuable jewel
lery of Nizam to be sold out? He 
should reply to that.

SHRI SATISH AGRAWAL: The
hon. Member wants the Janata Gov
ernment to purchase jewellery. I 
may remind him that in 1972 the 
Nizam of Hyderabad made an appli
cation to Mrs. Indira Gandhi Gov
ernment for the purchase of jewellery. 
Why did the Congress Government 
not purchase the jewellery then?

How does he ask us to purchase the 
jewellery? ( Interruptions)

DR. HENRY AUSTIN: It is only
the foreigners who arc coming and 
buying it-----( Interruptions)

PROF. P. G. MAVALANKAR; Tt is 
all irrelevant for the discussion.

SIIRI SATISH AGARWAL: This
point was not raised by any hon. 
Member. It was only an interven
tion by the hon. Member, Mr. Sathe.

With these words, I move that the 
Supplementary Demands may be 
passed.
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MR. CHAIRMAN: I shall now put 
the Supplementary Demands for 
Grants (General) to vote.

The question is:
‘ ‘That the respective Supplemen
tary sums not exceeding the 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to def
ray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 1978 
in respect of the following demands 
entered in the sccond column 
thereof—

Demands Nos. 2, 4, 6. 7, I), 12, 
14 to 16, 21 to 23, 26, 30. 32. 33, 
38 40 to 43, 46; 49; 53, 54. 56 lo 
61, 63, 64, 66, 69, 73, 81 to 84, 86. 
89, 92, 95. 97 and 104.”

The motion was adopted

APPROPRIATION (NO. 2) BILL* 78
MR. CHAIRMAN; We take up the 

next item; the Appropriation Bill.
The Minister to introduce the Bill.

THE MINISTER OF STATE IN THE 
'MINISTRY OF FINANCE (SHRI SA

TISH AGARWAL): Sir, I beg to move 
lor leave to introduce a Bill. . . .

SHRI HARI VISHNU KAMATH 
(Hoshangabad): I rise on a point of
order. I invite your attention to 
rule 76. I dare say that you will 
agree with me and so will the House 
that the rules of procedure and the 
provisions of the Constitution should 
not be violated or even bypassed 
either by the Treasury Benches or by 
the Opposition, neither by the left, 
nor by the right, nor by the centre 
of the House.

Rule 76 has been expressly made so 
that an air of desultory casualness

should not creep into the proceedings 
of the House. It says:

“No motion that a Bill be taken
into consideration or be passed
shall be made by any member other 
than the member in charge of ihe 
Bill

I am taking the two stages together 
so that it applies to the second stage 
also. It further says:

“ -----and no motion that a Bill fe
referred to a Select Committee or 
the House, or a Joint Committee of 
the Houses... .shall be made by any 
member other than the member in  
charge . . . . ’*

The member m charge is Mr. H. M. 
Patel' th€-- Minister in charge is Mr.

MR. CHAIRMAN: I have followed 
Jt. Instead of taking the time of the 
House, I would just let you know that 
there is the next proviso under which 
a permission can be sought. It has 
been done. For your information I 
may teU you that it was addressed 
to the Speaker. It has been done al
ready.

SHm HARI VISHNU KAMATH: 
The House would like to know what 
has been done.

MR. CHAIRMAN: Permission has 
been given by the Speaker.

SHRI HARI VISHNU KAMATH: 
What is the reason?

 ̂MR. CHAIRMAN; It is the discre* 
tion of the Speaker. I need not tell 
you; it is not necessary.

15 hrs.

PROF. P. G. MAVALANKAR 
(Gandhinagar): I am on a different 
point of order. The Hon. Minister, ac
cording to Item No. 11, is about to
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